
:v? BEFOft THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEU DELHI

DATED THIS DAY ^

Present; ;
e

Hon'ble .Shri Justice Ram Pal Singh

Hon'ble Shri PS Habeseb riohamed '

No... 2 06/1 986 '

Shri Bishan Chandra,
S/o Shri Hire Lai,
C-2 54,
Delhi Administration Flats,
Timarpur,
Delhi -11 0 007

(Shri G.R. P'latta, Advocate)
us.

The Chief Secretary,
Delhi Administration,
5, Sham Nath Harg,
Delhi -11 0 054.

(Shri f'l.f'l, Sudan, Advocate)

..Uice-Chairmanfj)

..Member (A)

Applicant

Respondgnt

This application having come up for orders

before this Tribunal today, Hon'ble Shri Justice

Ram Pal Singh, Vice-Chairman (3), .made the follouing:

OR D E R

1. . Shri G.R. Flatta for the applicant present. None

has appeared for the respondent. Since the case is

being shown continuously in the cause.list and the case

being old, ue pro ceerfed rto decide.-if-fdrial'ly . -

2. The applicant was in the employment of Delhi

Administration as Grade-II Officer of Delhi Admini

stration, Subordinate Service. He u/ent on deputation to

Foreign Service on 22/1 0/1 982 to the Central Uare Housing

Corporation, a Government of India Undertaking, In his
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absence,' the respondents haue accepted the position

that thE promotion of the applicant was due, and

they according to service rules, gave performa promotion

to the applicant by order dated 13th October, 1983, In

the order of promotion (Annexure-l) dated 13-1D-19S3

he has been shoun in the correct position at item 41,

Subsequently uhen the List uss prepared the applicant

was shoun as going down in the list of seniority.

3e It is apparent that this order of demoted seniority

was passed at the back of the applicant and no notice

uas issued by the responcent to the applicant. This uas

clearly in contravention of the principles of natural

justice. Consequently this O.A. is alloued anr it is

directed that he be alloued to drau his pay fixed

on the basis of his oerforma promotion and arrears of

pay granted to him uith effect from the date of his joining

the parent Department on his reversion. The respondent

shall calculate his arrears accordingly and his seniority -

be fixed correctly as early as possible preferably

uithin a period of 4 months' from the date of the communicetion

of the copy of this order. The DErt^shsll bear their

oun cost.
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